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JUDGEMENT 

I'Ir NV Kri.shnan,tA.P1 

The applicant is a Computor in the office of the Director 

of Census Jperations, Lakshawdeep, Respondent-3. It is stated 

that she was appointed as a Primary School Teacher in 1977 and 

in 1980 her name was sponsored by the Employment Exchange to fill 

up the iacancies of Computers in the office. of Respondent-3. 

Accordingly, she has been appointed as a Computer from 26.11.80 1  
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	since which date she is continuing. The applicants complaint 

is that more than 10 years, have elapsed, her services have not 

been regularised. in this respect, she has filed a representation 

dated 27.10.89 (Annexure A5) to the Respondent-2, the Registrar 
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	 General and Census Commissioner of India. It is stated in that 

representation that despite the services of more than 8 years 
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put in by her, she has not been r egularised. It is 

also stated that the representation is still pending 

with the respondent-2. 

2 	In the circumstances, the applicant has prayed 

the following reliefs;- 

Ct (a) to direct the respondents to c onsider and 

dispose of AntE xure-A5 representation. 

to direct the respondents to r egularise the 

services'of the applicant. 

to direct the respondents to give due promotion 

to the applicant taking into account the 

entire period of service. 

to declare that the applicant is entitled 

to be regularised.'' 

3 	When the case came up for admission before the 

Bench to-day, we wanted the learned counsel for the 

respondents to make a statement about the representation 

of the applicant at Annexure A5. The learned counsel 

for the respondents has brought to our notice the 

letter dated 16.8.91 addressed to him by the respondent-3 

from which it seen thatlarge number of persons besides 

the applicant who have been appointed on ad-hoc basis 

M 
on short term post created for the 1981 Census4  It ii 

stated that these points were made withoutfollowing 

the usual procedure. No decision could be taken so far 

in regard tot he regularisation of the service of the 
VC 

applicant. However, 	 such regularisation, 

relaxation is necessary which is now under consideration 

of the respondents in consultation with t he Department 

of Personnel & Training. 
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4 	in V jew of this assurance, we are of the view 

that it would be adequate if this application is 

finally disposed of with suitable dir-ections to the 

re8pOndentS. 

5 	Accordingly the application is disposed of 

with the direction to the Respondents I & 2 to consider 

the representation of the applicant at Anrexure-A5 

dated 27.10.89 addressed to Respondent-2 and pass 

final orders thereon within a period of three months 

from the date of receipt Of a copy of this order. 

6 	There will be no order as to costs. 

7 	In the circumstances lIP 40/91 requires no 

consideration and it is accordingly dismissed. 
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